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C.L.MAHAR  

The amount of excise duty involved in this appeal is Rs. 3,69,925/- and 

Rs. 21,21,013/-. Since, the amount involved in the appeal is less than 60 lakh 

limit set by the CBIC for pursuing the appeal before the Tribunal. The 

Department vide letter dated 21st October, 2024 had made request for the 

withdrawal of the appeal on Monetary limit. We allow the appeal to be 

withdrawn. The appeal is accordingly dismissed as withdrawn.  

(Dictated and pronounced in the open court) 
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